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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT JABALPU]O

[ ]

..1'-,:?_; .+ 0.A.NO. Q,(ﬂ

Applicani

[2005.

L

Respondents

A.N. Singh & Ors.

Versus

Union of Tndin and others

APPLICATION UNDER SECTION 19 OF THE

" ADMINISTRATIVE TRIBUNAL ACT, 1985

Particulars 'o_f”'the applicanfs:

A.N. Singh 1
S/o Shri Baban Singh
Date of birth-20.7.1974
R/0 Q.No.684/4,

New Loco Colony,

Distt. Bilaspur

S.M. Mishra

S/o Shri RN Mishra
Date of birth-1.6.1970
R/o House No. 38/609,
Hemu Nagar, Bilaspur

Arvind Singh Yadav

S/o Shri Moonga Lal Yadav
Date ol hirth-5.5.1973

R/o 660/ 1, Ncw Loco Colony,
Bilaspur. -

Deo Kumar Singh

S/o Shri Rangji Singh
Date of birth-15.6.1971
R/o C/o A.M. Khan
Torwa Khan Building
Bilaspur.

Vinod Tiwari

Date of birth-16.1.1971
CCC Office, Bilaspur.

Mo, Zakir,

S/o Late Murad Khan
Date ol birth-25.5.1970
C/o Chief Crew Controllcr
S.E.C. Railway,

Bilaspur.

. S/0 Shri Dwarka Prasad Tiwar
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‘Sanjeev Ranjan Poddar -

‘Date of birth-17.6.1996
" C/o CCC Office

~ S.E.C Railway

~+ Bilaspur. -

' Pradeep Kumar - "
S/o Suresh Chandra ‘

Date of birth-20.6.1976

R/o Hemu Nagar,

Bilaspur, (CG)

Particulars of the respondents:

1. Union of India,
through its General Manager
South East Central Railway

Bilaspur. (CG)

K. 2 The Divisional Railway Manager
S South East Central Railway
L Bilaspur Division, Bilaspur.

The Sr. Divisional Electrical Engineer (Operatmg)
South East Central Railway
Bilaspur Division, Bilaspur.

it
oz

The Divisionai Personnel Officer,
O/o the Divisional Pailway Manager
South East Central Railway
Bilaspur Division, Bilaspur.

S. Shri H.S. Kunjam (ST)'
LPG-II (Goods) .
Through the Divisional Personnel Officer,
South East Central Railway-
Bilaspur Division, Bilaspur

6. Shri P.S. Pradhan
LPG-II (Goods)
Through the Divisional Personnel Officer,
, South East Central Railway
Bilaspur Division, Bilaspur

7. Shri Ramakant Mahana
LPG-II {Goods)
Through the Divisional Personnel Officer,
South East Central Railway
Bilaspur Division, Bilaspur

~ S/o Shri - - £ 3
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' IN THE CENTRAL ADMINISTRA’I‘IVE TRIBUNAL AT JABALPUR
amifl . .
o o . 0.A.NO. 8& 2= /2005,
Applicant ' e Kailash Singh
‘ Versus
Union of India and others.,

Respondents

APPLICATION UNDER SECTION 19 OF THE
ADMINISTRATIVE TRIBUNAL ACT, 1985

Particulars of the applicant:

Kailash Singh

S/o Late Ram Singh~

Aged about 36 years

R/o Rly Qr.No.1443/3, ‘

Wireless Colony, o ' g
Distt. Bilaspur (Chhattlsgarh)

Partlculars of the respondents

L. Union of India, : .
through its General Manager
South East Central Rallway S
Bilaspur. (CG) '

X R e e

The Divisional Railway Manaéer
South East Central Railway
- Bilaspur Division, Bilaspur.

The Sr. Divisional Electrical Engmecr (Opemtmg)
South East Central Railway
Bilaspur Division, Bilaspur.

The Divisional Personnel Officer,
O/o the Divisional Railway Manager
South East Central Railway -
Bilaspur Division, Bilaspur.

Shri H.S. Kunjam (ST) - -
LPG-II (Goods)

Through the Divisional Personnc] Officer,
South East Central Ra’lway

Bilaspur Division, Bilaspur

Shri P.S. Pradhan

LPG-II (Goods)

Through the Divisional Personnel Officer,
South East Central Railway

Bilaspur Division, Bilaspur

Shri Ramakant Mahana

LPG-II {(Goods])
Through the Divisional Personnel Officer,

3 ., 5 South East Central Railway
r ‘ . Bilaspur Division, Bilaspur
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l © ' 0ANe 861/05 i L
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E “S/o Shri Baban Singh
N ' R/o Qrs No.684/4
| _ New Loco Colony A
Dntt Bilaspur. CT L o , i
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e Applicants

(By advm:alc hﬁ Q.Péul)

1. Unwon oflmha SRR i
- Through its General Manaber
-+ + .. South East Central leway. sl !
o Btlaspur and others, " * * Respondents ‘

- (By ndvocale Slm M.N. Haneqee)

0A No.862/05

|

Kalash Singh v
SloLate Ram Singh -+ o o

" RloRly. QrsNo.d4d3/3 . = . .

’ Wireless Colony S
i Dastt. Bilaspur. S Apphicant

" (By advocate Shri S.Paul)

Versus

I, Union of Tndia :
Through its General Manager
South East Central Railway :
Biaspur and others, ' Respondents
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{By advocate Shrt M N Dancryee)
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Thes two original Applwnumw mu Imlnp dmpuwd of by this .

' t,ommon ordx*r as- t}m 1ssue mvolvud "n both oascs 1§ same and the

_ f acts are ldenuual
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i ampugnedss L0 rtlff!cahon A

‘ datud_fl 3. OS &1&& 21 4 05 and fora |

subsequt.nﬂy the promotmn ordn, .

direction to the rwpondcntq to condu(,t jfrcxh sclu‘tlon after unparting,
pre-promotional. trating, and ' i m t]w event. t.hcy are selected, they be
directed to be promoled W)lh ntrovpecmw‘ “effect with  all
con\equentm] benefits, -’

3. Bneﬂy stated, the facts arg: thaz the appiu,ams are presently
workmg as Sr. Asstt. 1. 000 Pﬂot (40"00 6000) and awordmg to them,
they were within the zone of considﬁmtwn for the next post of ‘Goods

Te a7

Dnvm” (SOOOPSOOO) as, pct the ﬁéuﬁoatlon datt*d 1.2004 (A—o).i'- |

f‘ﬁf?:"" “"ﬁ
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Tht,y WLJB bent for Dnvcr Pmmotmm’]‘rmnmg, ( ource and passed the -

. wame coumc Accordmg to ﬂw apphcants pm—promoinonal coachmg.: -

- was thumd to be. m1parted to resicm,d uateoory candidatés. Thu*

-
.‘|1

apphumte wuc not nnpmtcd (my- Ie-

tmpugncd seloction took pl(we No. notice or in! fonnatzon of any natun. S

was given to the applicants’ and t}my‘ were wmpeﬂvd to appoar m tho ..
selection test in which thcy wcria 'd:aoland as fax}ed It hes been o
alleged in the application that ihun were mvoulmms m tht, svh‘cuon'
process and the question papet gmu was not proper. The applicants
were asked questions which were ot the syllabus, like trouble
shoottng cte. In the absence of sm.y basic tmi.n.i.ng, m trouble shooting,
this apphicants were not able to answer the same. The soloction was
arbitrary, unjust, unreasonablc and unbm’ smd the whoh. %}u,hon 1s
lisble to be quashed in the a{wscncn of uny ])ru-pr.o.lnotto.n.ul :
tramning/coaching to the applicants, L

4. The contention of the;respdndénts, oﬁ the other hand, 15 that
suceossful completion of driver’s Ajiﬂ)j{uoti‘oxlal training, course is not

the essential criteria for promotion to the post of Loco Pilot Goods-

’ro:nwtwnal umu,hmg br,foro ﬂm
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' - U/Goods Driver but Aq\mlifying"tlib‘lls"ﬂéction"test'iq the essential
T requirement. Pre-selection uoachmg, wav huld for reserved rmdxdatw

1. SC/ST onnd)dmt‘ only. s por. (mea mder--‘_datmi 14, 9 04 {R-1).

- None of thc apph(,mxts bt‘}ORgS‘ to wswwd c;uegory, hem ¢ they

o 7*3
" camnot clwim the bmeht of prc,;pmmotmn trammg “OUYSL The
«Hs. i BN G

um(mded t}mt pte-wkmon madun;:,

Lpds e

"was gwm o a)l the apphoants xmdft}wy_ )

rccpondents' havu howwex

&vv g,wm ‘their declaration.

Annexure-C has bwn cmlosed alon mlh the reply by the

s‘-

respondents to suppoxt thur oontuntwn that th:., apphozmls have given

Sty

their declaration, This annexum wrongly mont:uoned as Anne\mm R-

2 and this d:,darahon has bcm,gwm by une Kailash Singh, the

app}u,ant in OA No 862/05 No othur dw]ami,mn 1 seen Lo have been

' m' (')A No 8(7 1/05. Ace ordmg to

R ammxud in respect of the applwtm'

" the rwpundents befme conduc,tmg:ﬂu %]u‘tmn pn,-mtlmatxou was

- given. to tiu, ehg,lbk candldams vone month bufmu tlw date ot‘

ke

13

'- - the ()A is hablt, to be dmmrsqLd,pontend the [bSpO!ldblltb

5. Stm, identical plua_.\ and Lontmtmns am tdkm by tlu, apphcanta ": -

to fopeat thc same, - :;'.- z ". iy

o ’ t

: 6. We have heard the hzurﬁt‘d (,ounwl ;rppmnnv on both sides and g

+

perused the records. oo _~_ e

7. The only question 15 to-see whether non-imparting, the  pre-

promotional coaching to the atpﬁiic&mts hay wittated the selection.

[ o From the pleadings of the parnes and the eVldtmw nn m,md, we find-

thit the pre-promotional mm,hmg, W&s mmmi tOr (,m)dnkiu,s belonging
to reserved category. Adnnttcdly, the apphcants ’oelon to the gunmﬂ
wrvgory Hence obwous]y, thuy #mmot hﬁVB may gricvance on t}m
count. }t 15 also seen: that thc ,apph(,ants: havc appcarul in thu

u\ammatmn w:thout any dcmur. bu,v, tlvcy hri? *.',f;u]ud to quahfy in the

written. cxamination. Many u.mahdutv who successfully completed

the pre-promotional trammg, course as well as pre-conching, and who

W/




i wu} ,‘,‘wg.rw '*‘b%?}’-’- mﬂ‘ . **k“‘( »,«,«mgm u,. P

pmmonmm} hammg was m)i lmpamd tor them except the bald
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others. He has also plm,z_,d {almﬁu
- Court, m,mltie:r(1 Ao, ,buttrcs: th; :,w'
S the s'eh:ohoﬁ mthout'zmy‘dem rior

\elcotmn they are mmng, i’;')irﬁg]ouv lens m thm()As le apphumts
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o by the prmtstplel o'f" stopps andﬂ'
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*Tnbunal rendervd m OA No. 79/(} 3

Aﬁt,r hean:ng thb karnud cmmse? tor the partleq and on parpful

perusal of the tecords "‘we find, that thc~educaﬁ:10nal qualification

of the apphumt Le; dxploma m’ Rd:lway Transport and
Management 15 only A dgwablu fquahﬁcanon and not the .
essential quahﬁcatmn for‘ ﬂlé"}}fﬁ‘d pmt Tho apphuant could not
secure the required. mark:,;,m'é;the viva-voee test and for
- satisfactory pz,rfonmucu as,such, wu}d not have been qualified
| and sclected for the post! o{‘ (;ormm (:’ml Apprmahw It s a
. " settled legal proposition. that the:T nbunal qhould not interfere -

‘ with the quechon - PIOCESS & and alwo aperson, cannot qu estion the

legabity of the se]amon ‘once’ hc has appeand and failed in'the

LY .(»-g.

the respondents.”
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8. In view of the aforumd djsmmcrn we find that there s no

illegahty m the selection in qmsﬁon 'I'hu pnnmplo of naiural Justic

and fair plagp has not been violated and pnut notice and opportunity

PN

,Hm apphmnts }mvb .

tmh‘d to adduw even an:iota of_jeewdqu, to ‘snppest that pm— )

sane. We do not find any gimmd to mteﬁere Wtih the action of .
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WS g,iven to the apphumts b fort‘ holdmg the’s éhwtionf "!'hn Q.rig,.i.mn}






